Annexure-5

Name of the corporate debtor: Sri Venkatesa Paper and Boards Limited; Date of commencement of liquidation: 13-02-2023; List of stakeholders as on:

24-04-2023
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Note:

As per section 77 (3) of Companies Act 2013, Notwithstanding anything contained in any other law for the time being in force, no charge created by a company shall
be taken into account by the liquidator appointed under this Act or the Insolvency and Bankruptcy Code, 2016, as the case may be, or any other creditor unless it is
duly registered under section 77(1) of the companies act 2013 and a certificate of registration of such charge is given by the Registrar under section 77(2) of the
companies act 2013. Hence if no charge is created in favour of the creditor as per section 77(1) of the companies act 2013 such creditors were considered as

unsecured creditor.




